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ivocate for the Applicent(s) 

Advocate for the Respondsnt() 

Office Note 	 Date 	 Court Orders 

Z-0 	 2.12.97 	 Mr N.N. Trikha, learned counsel 

/ 	 for the petitioners wants to withdraw the 

application. Prayer allowed. 
. 	

The Contempt Petition is accordingly 
'Y 	

dismissed on withdrawal. /7. O 	ee.9J 	
f•. 

c%e 
Merñ er 	 Vice Chairman 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

'S 
	 I 

GAUHATI BENCH 

GUAHATI. 

NO- ---------

CONTEMPT (CIVIL) PETITION UNDER RULE 5 

OF THE CENTRAL ADMINISTRTIVE TRIBUNAL 
(CONTEMPT OF COURTS) RULES 1986. 

BETWEEN 

1 C1 T\T Aier Assistant, office of the SIB, Kohima. 
I 	• 	JSSJ. 	 a_ 	J.'I --- ------- - 

Shri Tapan Dutta, UDC -do- 

Shri Vihosul Kweho, LDC -do- 

Shri Y.Lotha, SA/G -do- 

Shri Rornita Lama, LDC -do- 

• 	 6. Shri Nong, Peon do- 

Shri Tepungosa Sale -do- 

Shri R.A.Rawat, ACIOII/G -do 

Shri Lhupelo Koza, JIO-II/G -do- 

S.K.Acharjee, 	JIO-II(G) -do- 

Raj Kurnar, 	SA/GA -do- 

• 	 12. Vasumathy Surendran, PA -do- 

Shri Annamrna Chacko,Steno GrIll -do- 

Shri Nagendra Singh, c/Boy -do- 

M.C.Saikia, UDC -do- 

K.L.Patralekh, JIO-II/G -do- 

Shri nancy Jaseph, SA/G do 

Shri K.Narngi, JIO II/G -do- 

Shri Sagar Roy, LDC -do- 

Shri C.R.Ehattachr,JIO -do- 

Snr 	D.Ni:-Lra, UDC -do- 

• 	i. Shri S.Datta, 	UDC -do- 

• 	 23. Shri G.K.Das, 	UDC -do- 

Shri GulabM' 0,ACIOII/G -do- 

Shri Ajitha Venugopal, LDC -do- 

S • • • • • . . . . . 2 



- 	 -2- 

Shri M.T.Venugopalafl, JIO-II/G 

Shri A,K.Acharyya, 310-I WT 

Shri C.P.Singh, ACIO-I WT 

Shri R.R.Dey, AdO-hG 

Shri Neidel Kso, UDC 

Shri B .Dhar, UDC 

Shri Ajay Das, JIo-I/G 

Shri K.Hokuto Sema JIO1/G 

Shri K.Ghoshito Seia, UlO hG 

Shri B.P,Passi, 310 Il/MT 
Shri Nikheto Sunii, J1O 11(G) 

Sri L.A.3enamin, 310 hG 

38.. Shri K.C,Phom, SA/G 
390 Shri B.L.Bowmick, 310 luG 

0. Shri J.M.Das, JIC hG 

Shri Narayan Prasad, SA/G 
Shri A,L.Chishi 	SA/G 

Shri N.Rengma, 310 hG 

Shri T.Rameshan, SA/G 

Shri T.Aier 	SA/G 

Shri Y.C.Konyak, JI0 luG 

Shri S.H.Sema, JIO luG 

48.,Shri R.Sema, 	ACIOI1/G 

49. ShriS.K.Dey, 310 luG  

Office of the S.I.B.,Kohima. 

-do- 	
S 

-do-

-do--

-do-

-do-

-do- 

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do- 

-do-

-do-

-do-

-do- 

-do- 

-do- 

Shri Anjan Roy, UDC 	 -do- 
Ms.RosemarY Kemai, LDC 	 -do- 

Petitioners. 

-END- 

Shri D.N.Chandel, Assistant Director (E) 
Office of the S.I.B., Kohima. 

Shri U.K.Shukla, Assistant Director, Office of the 
S.I.B., Kohima. 

Shri A.B.Vohra, Joint Director. Intelligence Bureau, 
(Ministry of Home Affairs), Govt. of India, New Delhi. 

The Union of India, represented by the Secretary 
to the Govt. of India, Ministry of Home Affairs,New Delhi. 

tespondants. 

. . . . . . . . . .3 
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1 	
ThiS application is filed against the first  

three Respondents for Civil contempt. 

2. 	
The material facts in brief are 

127 
employees of the Subsidiary Intelligence 

Bureau filed an application before the Central Administrative 
 

Tribufla., 	
hati Bench,Guwahati which was admitted on 

16.3.1995 and registered with No. 
OA-37/95 

Final order on the application (OA-37/95) was 

ts entitled to draw 
passed on 22.8.95 declaring the applican  
House rent at the rate applicable to the Central Govt. 

employees in 'B' (B-I, B2) Class Cities/TOWnS and a 

Licence fee' @ 10/of the monthly pay. 

A copy of the said order dated 

22.8.95 is enclosed and marked 

as NNEXURE 'A'. 

lihe applicants were, therefore, allowed to draw 

the House rent at the rate applicable to 'B' Class Cities 

so also the Licence Fee @ 10% p.m, 
of their monthly pay tc. 

upto 31st July 9 1997 

Shri D.N.Chandel, Assistant Director (E), office 

of the S.I.B., Kohima q  vide his order No.I3/E3T/dI97(1)_ 

4979 dated 16.10.97 
stopped the 'H.R.A./Licefie fee as 

allowed by the Central Administrative Tribunal, allowing 

both the conceSSiofl5 at old rates with effect from 1.8.97 

which are as folloWs- 

House rent llowaflce 	(i) @ 7.5% of pay who are posted 
at Kohima' and Dimapur. 

@ ,% of pay who are posted in 
other places. 

Licence Fee: 	
•. 	at the rate admissible from 

time to time as per notifi- 
cation of the Government. 

A copy of the order 
No.l 3/EST/CPC/97(i) 

4979 dated' 16.10.97 is 

enclosed and marked as ANNEXURE'B' 

a ' . 
•. 

• • • . .4 
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e) On receipt of the said order dated 16.10.97 

a representation dated 3.11.1997 was made by a number of 

above petitioners. 

In para 7 of the said representation the 

orders of the Hon'ble Supreme Court inter alia containing 
the justification to the grant. of H.R.A. at 'B' Class 

Cities rate to the Central Govt. employees posted in 

Nagaland was quoted. 

A copy of the representation 

dated 3.11 .1997 is enclooed and 

markeu S 	iWiXURE 'C 

without giving any formal reply to the said 

representation dated 3.11.1997, Shri U.K.Shukla, Assistant 

Director, the Respondent No.2, issued yet another Memorandum 

No.52/EST-K/CAT/95-5266 dated 12.11 .1997 ordering inter-ala, 

"to deduct the H.R.A. paid to them over and above tot 

Class City rate 1Aith effect from 1.3.1991 and over-paid 

Licence Fee from 1.7.1987" @ Rs.500/- per month from 

applicants' pay for Novemoer,1997 onwards. 

A copy of the Memorandum No.52/EST-

K/CAT/95-5266 dated 12.11 .97 

is enclosed and marked as ANNEXURE 'D'. 

When the applicants/petitioners approached the 

authorities, they were informed that the official action 

was based on some order issued by Shri A.B.Vohra, Joint 
Director, I.B.New Delhi (RespondentNo.3). The petitioners 

could lay their h&;inds on an unsigned copy of the letter 

issued by Respondent No.3 nuibering 10/S0(c)/95-(I) - 

Part 1-1032 dated 22.9.97. 

A copyof the letter No.10/S0(c)/95-

(1)-Part I - 1032 dated 22.9.97 is 

enclosed and marked as ANNEXURE 'E'. 

It is humbly submitted that Respondent No.3 in this 

letter had tried to circumvent the judgement of the Central 

Administrative Tribunal, Guwahati by delibrately 

. . . . . . . . . . .5 
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misinterpreting and twisting the words "and at the rate 

as may be applicable from time to time as from 1 .3.1991 

onwards ard continue to pay the same occuring in the 

order dated 22.8,95 passed by the Hon'ble Tribunal. 

This letter of the Respondent No.3 also 
instructs the Kohima S.I.B. to initiate action to make 

recovery of the excess amount paid to the petitioners. 

h) The petitioners also humbly submit that 

such employees of the other Central Government departments, 

posted in Nagaland, are still drawing the rates of 

H.R.A /rLicence Fe 	 as allot ed by the Central 
Administrative Tribunal. 

A photostate copy of a certificate 

dated 18.11.1997 issued by the Assistant 

Secretary, Postal Employees Union, 

Nagaland is enclosed and marked as 

ANNEXURE '' 

It is, therefore, respectfully pointed out that 
the Respondents Nos. 1 to 3 viz. Sarvashri D.N.Chandel, 
U.K.Shukla and A.B,Vohra, have proceeded in the matter 

very casually and in utter disregard to the directions 

given by the Tribunal. They have further arrogated to 

themselves the right to interpret the orUers of the 

Hon'ble Tribunal to the disadvantage of the petitioners 
to simply deny them their rightful dues. 

This is to certify that no other petition on the 

subject has been moved earlier by the petitioners/applicants. 

4. 	The following documents are filed with this 
petition:- 

Copy of the order dated 22.8,95 passed by the 

Central Administrative Tribunal,Guwahatj (ANI\JEXURE 'A') 

Copy of the o±der dated 16.10.97 passed by 

Shri D.N.Chandel, assistant Director (E),s.I.B. 

Kohima ......... 	(ANNEXURE 'B') 

.9 ........ .6 
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Copy of the representation dated 3.11.1997 

filed by one of the petitioners 

(ANNEXURE 'C') 

Copy of Memo dated 12.11.1997 issued by Shri 
U.K.Shukla, Asstt.Director, S.I.B.Kohima 

(ANNEXURE 'ID') 

Copy of Me;io dated 22.9.97 issued by Shri 
A..S.Vohra, Jt.Director, 2x I.B.,New Delhi. 

(AINEXURE 'E') 

Copy of the Certificate dated 18.11 .97 
issued by Asstt.Secretary,Postal Employees 

(ANNEXURE'F') 

In the premises stated above, it is quite 

clear that the three respondents viz. Sarvashri 

D.N.Chandel, U.K,Shukla and A,B,Vohra, bydelibrately 

misinterpreting the orders of the Tribunal dated 

22.8,95 have not only put tLc ;&itioners to loss and 

injury financially and mentally but have thus 
committed civil contempt by diminishing the prestige 

and au6hority of the Tribunal. The Hon'ble Tribunal 

may kindly take cognizence, initiate the proceedings 

against the Respondents Nos.1,2 and 3 and punish them 
according to the provisions of law; 

-AND- 

Pending disposal of the ontept Petition, your 

honour may be pleased to pass order for the stay 

of the operation of the orders dated 13.10.97 
(NNEXURE 'B') AND MEMORANDUM dated 1 2 .11 .97 
(AiNEURE 'ID'); 	and 

For this act of kindness, the petitioners as in duty 
bound shall ever pray. 

( KIUY SEE NEXT PAGE FOR FFIDAV IT 
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DRAFT 	CHARGE 

Laid down before the Hon'ble Central Alministrative Tribunal 

for initiabing Contempt proceeding against the Contemners/ 

Respondents for wilful non-compliance and disobedience to the 

Order of the Hon'ble Triburnl passed in O.A o/5ate4 22nd 

ugst'95 and also to impose pç.sant upon the rospondents/ 

Contemners for non-compliance of the order of the Hon'ble 

Tribunal as mentioned above in accordance with ]w. 

I 
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z.s hrlN.Aier, Son of $inL Xjna Ao aged, 
about 35 years woricing as Assistant in the 
&tbsidia-ry Intelligence Bureau,(MHA) Govt.of 
India, Kohirna, one of the petitioners solemnly 
affirm and state as to1ioMS 

(1)' 1ia1 I am cne of tIe petitioners in the 
àbove 'contempt )et&tion 

That :X am: also one of the appiicant in 
the original application filed and registei'ed 
jth No.31/ 95 befe CAZ Gü'Qathati. 

That the contcnt of p 	aph I to 
are true to the best of my knowledge and 

Let. 

That I am duly authorised to swepr in this 
affidavit on behalf of 'other petitioners a-s 
ell., 

I verify that the contents of para I to of 
this Affidavit are true to the best of my knowledge 
and belief ; and I sign the Affidavit to-day the. 
November,. 1997. 

.. 

• 1EP0NNT ,, 	. 

AP 
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The Jeint Directer. 
ubsidi.ry Lfltelltg.nc. $wsu, 

1' 	 (WA) Ggvt at 04li 	a 

'I 

C/D 

(t*.USh proper chinsl) 

$ab$ DX$CONTDIUATICN OF im* AT TH6 RATS'V CLAM 
CXTYALPI1. 

stat, 

air, 
With due respect and hs aubetUtcI% I vuld like 

to draw your kind attsntten in the follawing few lines for 
yr kind and syspattatto action. 

That sir, dtwing 13 I had subeitted a sisiler type 
of application for sanstten of IftA at '1' class city rats 

_____ - Ti 	 in • 
accordance with the Presidential order St January 0,1962. 
$ut I have net been granted at 'B' class cit rat.. 
Thereafter, I was bewid to approach the CAT,svah*ti inch 

Aec.rdinglyCAT (kahati Bexh kM registered and 
upheld sy prayer and ordered for pyasnt of IMA at the 
rats applicable in 'B' dais cities and LF *1( of the 
butc Pay eS.fe 14100986. The order of the Trtbma1 
iaastvdsr * 

0 

It is declared that the applicants are entitled to 
draw c.spensati.fl In lieu at rent free acceumedatien. 
The respondents do pay the saime to the applicants as 
directed belew * 

I j(a) House rant allowance at the rats eppUcabis to 
Central r.ovt.espleye.s in 'B' (B1-110clazs 
ctttis/tfthS for thp pined frau 1410.1,86 or 
actual detest pesttng in Nagalendif it is 
subsequent tsretsaas the ease say be,upto 
28.201,ad at the rats as say be aplicable 
frøs ties tc, ties as frw 1.3,01 inwards and 
continue to pay the se 

2.(s) Lisence f.* dIO$ of aonthly pay (eubjost to 
where is was pricnib.d at a lesser rats 
dijiending upon the extant it basic pay) with 
attest from 1.10987 or actual data if posting 
in Hagaland it it is suhequsnt therete as the 
cas.say be,, upto c1te and continue to pay the 
usa attl tie ócnceuton is not wjtMrem or 
sodif ted 1w the Govtot India or till rent free 
acced*tion is not provided. 

Contd.. . . 2... .. . . 



, 61A) 

*2* 

40 	Mth to th. CT 4iat. I hs bsSS p024 * 
i./F '*us. 	 .SET - ósr VM IT" tT ia 
acohtao ,i. .13/ase/c.c (1)..è MW*IJY  
it h *$1H .VWM thst $11 t* .%4t iti*.*sMas 

t im* o 4'C' aa. ste' role L.s.,?. it tbs — bis 
am v,.f. 1.67 *...,tbs dots at laaststtaS of 
5th par Coustasian Report. 

In lbs 5th cc =!6 Leb* 	* amw 	as 
alas. iLt&i. *id 	ports at $id as adassifiM. 

fa 

attias aid t 	** 10 1LP psssdt* tols La Mdtttos 
to popisistiasi eritortasi aI*IØA alas eaiaa. 

bs to cc wo &.a. aiorut'4 that lbs etti.s/tGimS 
vht* bma t ,Zs* La i Liar .taaif1.sttes$ as aesasred 
to thur atthi Otas Lamam sbd @I Assam to raIsin 
*1* stia .iutt..ties situ rtor .risrs m asMral 

estiM Is * 

1. 	1* 13 thu 3apr. 	't MZe rstias lbs asusal 4 
thu O.vt.of XML. sstUtM I. U Ib.i*A at 1' itass 

to 09 	•f : $ p $p5$ö j$ 

49= " is as 

• ior. Lqjjurnp0$s thol go feraor PII aid lbs .aSSt 
w 	 - a .PSSL*17 d&ftjat oras 

fd ruotsd 	dsttai. ir 	 ' JA a.,s. 
aLlies 	00 	i$ it 

psolta0 -kdp024 gb dlaiss La .pspi* 
Was" vest se.' 	2$ 1iW Is ass 

aittes. 3t&a Nagsl, irs sstLa lbs saas 4 
the anUra tsnLtor, w saMIMS'i* as a Wft*ut 
am fres thu potist at vi 4 41atUI7 it rested 

. $11PMesS - t. .Ltr ass vest 
tree qIun or wb*a ah qlore 	4 asS ts 
- lbs Qsst.,wave di 	ss rest lbs rats 

to '1' lass aisLes. Ws $1Iai 
f 1%I. 	rats 4 WA sq bS veisosd With. itfl% 
at 00,06 	!ILMWMfor d as 	t lbs 
i1a4J,ftt4_*iSh asdalsd f lU 

02_S worn asuuarslss. 	. .. 
vilk lbs dsu1apt 0 lbs o La StiC. 
atom sq t.FS Is sik intent thuS rernts M 
at VSUnSW r sq be 	v thu 
.iles. a dass * raviatas it 	or s its 
.0.0mW din umlimuului 	4 hues bes sl1tLs4. In 
this SSai 	 lbs Y'$PI$ SS auIiS reals 

is st* as 	.Z sh Ia rs.dossd La 
f41 in lbs prssssdI pors.. Mass as k teases 

for thu 4 	rsWirntss 	 stbor 

	

IS huld thuS lbs revt 	itfisted La 
.Us 10 thu 4IS0S *0ONOMPOO $114  U 
aid saa be aastd. N. 

 
""W tied that 

S. lbs feraa siesIM ittol' lbs ZY dC WA La 
Is 

 
the 	 psalM 	Is alassified 

*tes. Was Amiai 	A.7Lt La daor that ss al iorais- 
La *0 aftat rats La pqs vt% Wt$I. it restOw  

Iteepsors 1SaIh*0 tk31*At*P* thu  
Cuiu$1 Osit.fer 	 - 	.. as asssant it 
his residential au4sUs La lbs - at psstta 
is sot shues Is hues a 	— I t is lbs 
asotor of aenl1abUL aid rest it Wed 
sq allerotten at lbs rots at Minests orlitr., 

id es)aslLfted. Th tWa vim of t U astta a t..l 



to r.tto 'the ipttfl 

ii t* ttht ót thR 	 ónC 	reu*ttng 
to 	bi aiito'ity tø se tL URA t tha rate GtjD 
ca cttL, i% Ot tho batc spay d i L 2or wit*h 

If 	 I flbU bra1 cer 	t*tt1 to 

3 
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MOST Ii'UDI!4.T 

1,13 	52/.T-K/CAT/95 
SUBSIDIARY ITiLLI' 	BURrAU 

(:tjjtstrr 3f Hore 	"iirs) 
G3VR1' NT 3F INDIA 

3IMA 

Dated the 	Novemb4 21 !QV 
MEMO4NDUI4 

A list showing 117  officials, who 	either 
iwcsen -tly working in this SIB ort worked dunn.; t 
period from I .1O1986 and subsequently transfrred 
to other S113s, are the parties in 	c,'95 
They are being pair HFtA at 'B' class city razes from 
1101986 or from the date of joning this SIB subse- 

• quent to the said dtte and Licence fee 	1Oc 	of pay 
w0ef 	I 71987 	t is contrary to the court ordrs 

2. 	As per th 	instructions received 	'ron J(), 
IB, now it has beer 	 deci3ed to dedict the 

paid to ther'o\'3r and above 'C' 	clpsc.  city 
rates wef, 131 1 91 	anrl overpid Licence ?e from 
1 787. 	The overp:id amount may please h 	mrked 
out and start recovning from their pay for Novembrr 
199 7  onwards @ 	s.500/- p.m 	under intimation to the 
officials concerned. 	Intimation may please be 'given 
to the SIBx9nccrrLed to which the offici.ls, if any 
havc 	already; 	Pansferred out 	s a cd)mpliancp, report 
has to be sent to Jfl/E, a reply may please be given 
tous. 

1 	
\ 

ASS13TANIU-LCTt)R7: 

T;e Section Jfficor(A), 
SIB.,. roiurna. 

End: As above. 

'V 
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• 	 No. 10/s0 (c)/95(1)PAJIT 11032 
Intelligence Bureau 
(Ministry of Home Affairs) • 	 Government of India, 

New Delhi, the 22 SEPt 1997 

Memo ra n d urn 

Please refer to your 
rnemO.No.52/Est/cA.r/95426, dt. 21.8.97 regarding HFIA at Q5, class city rates to the petitioners of OA No037/950 

2. In this connectjrn it is submitted that the orders 
issued vide MFIA letter No.10/s0(c)/95(1)_pFv412 dated April 1 8.1996 bas'3d on the judgernent dated 22.8.95 pronounced by .  the Hon'ble 6AAT Guwahati Bench in OA No0 37/95 are very clear. In pare 1(a) of the order, it has been clearly mentioned that the petitioners are to be paid HBA at 'B' class city rates for the period from 
1,10,96 or actual date of posting in Nagaland if it is 
subsequent thereto, asthecase may be, upto 28.291 
repeat 28291 and tkRxrx at the rate as may be 
app1jcalje from time to time w.o,f, 13,91. Similarly para 2 2(a) is very clear about the licence fee at the rat8 of 10% (subject to where It may prescribed at the lesser rate depending upto the extent of basis pay). It is thus evident that the SIB is paying HRA at 'B' class city rate in clear violation of the judgemen 
pronounced by the Hon'ble CAT ascirculated vide MIIA 
latter dated 18.4.96 reerred to above. 

3. In view of the position explajiled above, S113 is directed to take corrective measures and immediately stop the payment of HRA at 'B' class city rate. Not 
only this,necessary action may be initiated to recover the excess 

amount paid to the Jnmployees under intimation to lB Hqrs. 

4. It is also requested that responsibility may he 
fixed for violation of government orders on the subject. 

Sd/-. 19/9 
(A.B.Vohra) 

Joint Director 
To 

Shri A.S.Bhattachaisjee, 
JoInt Director, 
SI Bjo hirna 
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